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Housiag Loaas giTen to SC/ST by Baakl 
la Madbubanl and Darblaaa1a 

Districts Blhar 

1010. SHRI BHOGENDRA JH A. : Will 
the Mir11stcr or FIN .\NCE be pleased to 
refer 10 tbe reply given to Unstarred Ques· 
tion No. 9894 on 4 \fay, 1984 regarding 
rate of intere~t charged by Regional Rural 
Banks in Bibar an.1 state : 

(al the number of Scheduled Caste 
p:r1ons who have been given housing loans 
at the interc•t rate or 4 per cent by Regional 
Rural and ot'ler banks in district of Madhu· 
b.ini and D.irbhanga upto now and district-
wise dsewbc:re in Bihar ; 

(b) categories of debtors which are 
<:har;;ed differential rates of interest and 
the actual district·wisc figures of such 
debtors in Madbubani ; 0Jrbhanga and 
other districts of Bihar ; 

(cl wherhcr six monthly. compounding 
or in~eresls !4kes place ·on every loan by 
Regional Rural anJ other banks ; 

(dJ if so. whether it is proposed to 
n:place ii by annual co:np.>uoding ia the 
cases of agriculture l.ibourers. marginal 

·farmers and amsans having taken loans for 
-self-employed productive endavours ; and 

(c) if not. reasons thercfor ? 

THE DEPUTY MINISTBR JN THE 
Ml:-tlSTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : (a) Information 
rcaarding Housing Loans of upto Rs. S,000 
to SC/ST borrowers which are included 
wi~hin the· Priority Sectors is available 
Statewise. The Reserve Bank of India have 
reported that as at the end of December 
1982, the public sector b'anks had outstan-
din;; prlor!ty sec!or housing loans or R.s. 2 
takhs involvin1 384 accounts of SC/ST borro' 
wcra in the Stale 0£ Bihar· 

(b) Persons havin1 an annual family 
income of not more than Rs. 2,000 in rural 
areas and Rs. 3,000 in other areas and not 
ownin& in eltCCIS of 1 acre of irri1~t~ and . 
2.S acros of unirripted land are eb11ble to 

take loans ror economic activitie• under 
the scheme of Differential Rate of Interest. 
(The landholding criteria does not apply 
to SC/ST borrower11). 

Data on Differential Rate of Int ... t 
advances of public sector banks is available 
Statewisc. As at the end of December 1982, 
the public sector banks had in Bihar. 
outstand1n1 advances of Rs. 22.94 crorea 
invol-vina 3,28 lakh borrowal accounts, 
under the DRI Scheme. 

(c) to (e) In terms of the directions of 
lhe Reserve Bank on the intere.t rates, 
banks have been asked to compound inteust 
a, quarterly or longer rest1'. Ho111·evcr, in 
respect of agricultural Joans, -Banks have 
been advised to insist OD payment of loan/ 
instatmcnt not to compound the current 
dues and to ensure that total interest 
debited to an account docs not exceed the 
p~incipal amount in respect of advances to 
small and marginal farmers. Since these 
guidelines seek to relate recovery of dues to 
generation of income, there is no proposal 
under consideration to effect any chanse 
in thtm. 

Request for starting IA Flight to Connect 
Man~alore and Tri•andrum Cochin 

l'Jll. SHRI A. NEELALOHITHA-
DAS.\N NADAR Will the Minister of 
TOURISM AND CIVIL AVI \ TION be 
pleiscd to Slate : 

(a) whether there is a request for star• 
1ing Indian Airlines flight connectin1 
Mangalorc to Trivandrum and Cochin ; and 

(b) if SO, the details of the request and 
the ac1ion taken thereon 'l 

THE MINISTER OF STATE OF THB 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHUR.SHEED ALAM 
KHAN) : (a) Yes, Sir. The Chief Minister of 
Kerala bas made a request that Mangalore/ 
Cochin/Trivandrum may be connected by 
an air service. 

(b) Tbe request bu been carefully 
examined. Indian Airlines have not found 
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It fea•ible to operate tbla air aervice on 
account of inadequate traffic potential to 
sustain II. 

Pro..-1 to Link Koftllam •ad Goa 
To.rist Centre• b:r Air 

1012. SHlll A. NEELALOHJTHA· 
DA AN NADAR : Will the Minister of 
TOURISM AND CIVIL AVIAllON be 
pleased to slate : 

(a) whether there is mny propos11I to 
coanec:t the two famous tourist centrn· 
Kovalam and Goa through Indian Airlines 
mahts; and 

(b) if so, the details thereof and the 
action taken thereon 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEl:O ALAM 
KHAN>6: (al No, Sir. 

(bi Does not arise. 

Rnamplog. Jatelligence Wlag of Income 
Tax Depmrtlllftlt 

1013. D.S. A. SIVAPRAKASH~M 
Will the Minister of FINANCE l:e pleased 
to state : 

(a) whether there is any proposal to 
revamp the iotellige!lce wing of the Income 
Tax Department ; and 

(b) if so, the details thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR.I S. M. 
KRISHNA) : (a) and (b) There is a proposal 
to strenatben the inteW1ence wing or the 
Income-tu Drpartment. A Dirccloratc of 
l111pection (lntclli1cnce) bas been set up. 
A proposal for suea1thenin1 the Dir~torate 
of Inspection (lntelliaence) is under con1i-
deration. The Jn1clli1enc:e Win11 have been 
provided with additional vehicles. It is alao 
proposed to provide a wireless communica-
tion system to the intelliacnce wins. The 
Department also proposes to develop, 

. tbroup the newly 11111 up Dittc:torate of 
lalpeetioQ (lntelllacnce), its own effeclive 

intelliaence or1aniaation. It is proposed to 
devise ways and 1De11n1 for carryin1 out 
detailed and early inve1ti1ation1 in search 
and seizure cases. The Commissioners of 
Income-tu have been directed ro make full 
use ol the lntelli1enc:e units 10 plan and co-
ordinate search operations in their charars. 

PurcbaM of Blanketa for JTDC Hotel1 

1014" SHRI D. S. A. SIVAPRAKA-
SHAM ~ Will ibe Mini1111:r of TOURISM 
AND CIVIL AVIATION h\l pleased to 
slate : 

(a) whether the India Tourism Dev .. lop· 
mcnt Corporation have framed rulea reaard· 
ins pucbase of blanke11 required for I. 
T. D. C Hotels; 

(b) if so, the details !hereof ; 

(~) whclhrr during the last three year11. 
action bas been taken to purchase blankets 
in violation of or giving exceptions to the 
rules ; and 

(d) if so, lhe details !hereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED ALAM 
KHAN) ; (a) and (b) Purchases of various 
items includma blanltels for ITDC bolels 
are m1de under 1be ITDC's Purchase and 
Stores procedure. Under the procedure 
tenders/quotations are invited from leading 
manufacturus/~uppliers and selection is 
made lteepina in view lhe quality and com· 
peliliveness of the rate•. 

(c) and (d) Durin1 the last three years. 
only one case came to notice where .50 sub-
standard blankets were alle1cdly purchased 
in an ITDC hotel. The caiu: wa1 invcatiaated 
by the CBI who bad recommoaded deparl· 
mental action aaaimt the dcfaultiDI officials. 

Bonas Dlspate for 1912·13 for MJTCO 
Worken of Blbar 

JOIS SHRI A. K. ROY: 
Minister nf COMMERCE be 
state : 

Will tbe 
pleased tC) 




